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Moti Lal Prasad S/o Ram Kishan Prasad, i m

Retd. Se/P. Way/Con/Kne., Village- Slswa B.C: K&ra

District-Deoria.

By Advocate :Shri S. K. Mishra

Versus

i Union of India through General Manager,
(Construction), North East Frontier Railway,
Maligaon, Gauhati.

2 Chief Engineer (Con)-II N.F.R., Maligaon

3. Dy. Chief Engineer (Con) N.F.R. New Jalpaiguri. U*

4. Executive Engineer (Con) N.E.R., Kishanganj.

. ¢+ v+ v o Responecenisiis

By Advocate: Shri K. P. Singh .

ORDER Co A

i Heard Shri S.K. Mishra, learned counsel for the ap»pi‘mmt

and Shri K.P. Singh, learned counsel for the respondents.

2. This OA has been filed secking following ml'l;‘&f&~ g

“4) To issue a writ, order in the mqtm’a of 1
directing the respondent no.1 to
the period of 27.10.1988 t‘a
_Rs 1 o1 12@/ = with lﬁ% inte




the gratuity amount having been paid in full, the grievance of

the applicant in thjs OA does not survive any longer and hence the

OA itself becomes infructuous.

e

4. Heard learned counsel fort he parties and perused the

pleadings on record. B

applicant having been mitigated no purpose will be served n

keeping this 0OA pending. However,

3 -
o

(for whatever reasons, being subject matter of records)

the applicants grievances may be 'rcdressed if he is

o make a comprehen Sive representation




No order as to Costs.
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Merﬁber-ﬁ




